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.. till under the Gold Control OI'dec, 
were refused certificates by the autho-
riueJi; 

been found by the Police and hauded 
over to Ceptral ExciH; 

(b) if so, how many such applica-
tiona were rejecte& in 11111'1 and on 
what grounds; and 

(c) whether Government tlcopo~e to 
reconsider those rejected applic .. tlOns 
fOr the issue of certificates to tht!m? 

THE DEPl]I'Y PRIME MI~lSTE!{ 
AND MINISTER OF FINANCE (SHRi 
)(ORAlWl DESAI): (a) From Scptem-
Der 1963 when Rule 126-HH was jn-
koduced in the Defence of India 
Rull!, 1962, upto end of 1987, 28065 
coldsmiths in the State of Madras ap-
,lied for issue of 'certificates' to func-
tion as self-employed goldsmil hs un-
ier the said rule. Out of these. [,nly 
2,063 goldsmiths were refused 'certi-
leates'. 

(b) During the year 11167, bg appii-
cations for 'certificates' were rejected. 
The ground of rejection was non-pay-
11'I6nt of the loans within the period 
.pecifted under the Rules, which ex-
pired on 31-5-1967. 

(c) The rules provide for extension 
.f the specified periOd ill hard and 
deserving cases on sufficient cause be-
ing shown. 

Preyention omoers under Central Ex-
ei5e Departmeat 

6765. SHRI G. KUCHELAR: Will 
the Minister of FINANCE be pleas-
ed to state: 

(a) whether it is a fact that the Pre-
vention Officers under the Cp.ntral Ex-
eise Department of various States are 
not finding cases of smuggling of their 
own but taking investigations only 
after the Poliee find such cases; 

(b) If so. how many cases have 
been found and charged by the Pre-
veDtiorl OfIIcer of Central Excise in 
!Cerala. Jlysore, and Andhra Prade .. 'h 
dUrinll! ttll'7-68 and how many 11ave 

(c) whether it is a fact that the re-
wards are being draWn by the Pre-
vention Officers for all such cases; 
and 

(d) if so, how much was "aid and 
for how many cases? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHR! 
MORARJI DESAI): (a) Although a 
number of smuggling cases have been 
detected by the Police officers, parti-
cularly in the border areas and on th~ 
west coast, the number of cases de-
tected by the officers of the Centra t 
Excise Department on their own is 
quite lare. Where the Police officers 
have not been entrusted with appro-
priate Customs powers the investiga-
tions have necessarily to be under-
taken by the customs and Cp.nt,."t Ex-
c;sr Officers, 

(b) The information rclatin~ to the 
. J 1987 to '5th perIod from 1 st anuarv. 

March. 1968 is given below: 

Kerala 

Ar.! '" 
p,,( t'~ 

Mysore 

4:\~8 cast'S in-
,'olving goods 
worth Ro. 
4,~9,09,1/-

35(; cases in-
volvin~ r00(~<; 
worth Rs. 
10,RS,344'-· ~ 

219 cases in-
volving gOGds 
worth Rs. 
25,85,853/-. 

(i cases in \'n1 \'-
inp. ~0<"ld.g WII-
rth Rs. 1,4·1(;'_· 

Nil 

7 cases invo}v-
in~ goo(1o wo-
rth R •. 36,023/-

In 1967, 13 cases involvine 
goods worth Rs. 23,591/- ... ·c:rg 
detected jointly by the Poh~e 
and Central Excise Officers III 

MYlIOre Stale. 

(e) and (d). The grant of reward 
to omeen depends on the part play~ 
by eam oftlceTs in a case. Reward IS 
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IIDt llIACtioned .. a routine in every 
cue. Only in important cues waere 
there is an element of perscllal risk 
11' where exceptional coon,. or in-
itiative 'has been shown rewards are 
sanctioned. 

In the cases detected by Cu£toms and 
Central Excise Officers from 1st Jauu-
ary, 11167 to 15th March, 1963, lewards 
aJnounting to Rs. 828 in only nine cases 
Aave been paid to such officers ill 
Iterala, and none in Andhr·i Pr~desh 
and Mysore, so far. In the caS2S de-
tected by the Police and handed over 
to the Central Excise Department dur-
in,g the same period in these three 
States, no reward has 50 far been 
,ranted to any Customs or Central Ex-
cise officer. 

CertUleates to Geldsmiths in Madras 
TamilDad 

6766. SHRI P. P. ESTHOSE: 
SHRI A. K. GOPALAN: 
SHRI K. RAMANI: 
SHR! NAMBIAR: 

Will the Minister of FINA)I;CE be 
pleased to state: 

(a) whether it is a fact '.hat a J:'r~e 

number of goldsmiths in Tamilnad 
after giving back the loan amounts 
which they obtained from Govern-
ment applied for certificates to permit 
them to do their goldsmith work; 

(b) if 50, how many applications 
have been received by Government so 
rar and how many of them have hcpn 
accepted and certificates issued; 

(c) whether a good number of such 
applications have been rejected; and 

(d) if so, how many and the reasons 
therefor? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): Ca) and (b). Only 
72 goldsmiths who paid back the loan 
obtained by them'. applied for certifi-
cates to work a. goldsmiths after the 
issue of Defe'ftee of India (Fourth 

Amen~t) Rules, 1&f16. ·OIKof t.fte_ 
apphcations, certificates hav;! been is-
sued to three ,oldlmlths. 

(c) and (d). The remaining 611 "p_ 
~Jications for 'certificates' were re-
Jected by the Central Excise Officers 
on the grOUnd of non-payment of the 
loan within the periOd S""'" tied ' P t X .. _II Ill' 

ar IIA of the Defence of India 
Rules. 1962. The period spe.:ified in 
the Ru~es, which expired on 31-&-1967, 
could, Ill.hard and deservine case~ and 
On. sUftlclent cause being shown, be! 
sUitably extended. 

Fore.icn exch8.lll"e brou&1lt by 
Mr. Thomas GaNt 

6767, SHRI P. GOPALAN; 
SHRI NAMBIAR: 
SHRI SATYANARAIN 

SINGH: 
SHRI C. K. CHAKRAPANI: 

WilJ the Minister of FINANCE be 
pleased to state: 

(a) the total amount of for~igll l'X-

change brought by Mr. Thomas Guest 
alleged fertiliser expert, as ilublished 
In the 1968 Blitz Republic Day Num-
ber; and 

. (b) if so, the total amount of for-
eIgn exchange taken away from Indilt 
by Mr, Thomas Guest? 

THE DEPUTy PRIME MINISTER 
AND MINISTER OF FINANCE (SHR! 
MORARJI DESAI): (a) and (b). For-
eign nationals visiting India for short 
periods may bring foreign exchange 
fOr meeting their requirements "nd 
there are no restrictions on such in-
ward receipts, They are also per-
mitted to take out unspent balances. 
No documentary record, of total 
moneys brought in Or taken out by 
fnreign tourists is required to be 
maintained. It will, therefore, not be 
possible to indicate how much fereilD 
cxehangl! was either brou!lt1t in O<r 
taken out by Mr. Guest. 




